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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
 (PRINCIPAL BENCH) 

 
O.A. NO. 100/2021   

 
 
 Suo Moto     ::                  Petioner 

      Vs. 

State of Kerala & Others   ::  Respondents 
 

 

REPORT FILED BY THE SECOND RESPONDENT IN THE ABOVE CASE   

 

 I, Vinaya.K.S, Senior Environmental Engineer, Kerala State 

Pollution Control Board, Legal Cell, Ernakulam,  do hereby solemnly affirm 

and state as follows: 

 

1. I am the Senior Environmental Engineer, Kerala State Pollution 

Control Board (hereinafter referred to as Board), and duly 

authorized to represent the 2nd respondent in the above case.   I 

am aware of the facts affirmed by me in this report.  I am 

swearing this report based on the best of my knowledge, 

information and belief and the facts revealed from the records. 

2. It is respectfully submitted that this report is filed pursuant to the 

order of   Hon’ble Tribunal on 12-10-2023.  

3. Regarding biomedical waste, two Common Bio-Medical Waste 

Treatment facilities exist in Kerala, one at Ernakulam and other at 

Palakkad. The former plant is having 14 vehicles and the latter 

plant is having 74 vehicles for the collection of Bio-Medical Waste 

generated in healthcare facilities. Online vehicle tracking 

mechanism is available for the Common Bio-Medical Waste 

Treatment facilities and are under close monitoring. Hence, there 

is no chance of disposal from their vehicles.  

4. Beside the above, for the biomedical waste the Board has 

entrusted Council of Scientific and Industrial Research organization, 

National Institute for Interdisciplinary Science and Technology 

(CSIR-NIIST) for conducting a detailed assessment of the 



healthcare facilities in  the Kerala state. The works include field 

inspections, field data collection, estimation of gap and for 

projected /extrapolated requirements of CBWTFs for the next ten 

years. 

5. Regarding solid waste, in Kerala, there are more than 30,000 

authorized waste collectors namely Haritha Karma Sena, who are 

collecting non biodegradable waste from houses/establishment. 

1201 Material Collection Facilities and 149 Resource Recovery 

Facilities (RRF with shredding and bailing facilities are provided in 

LSGIs.) As Kerala is concerned, the State is having only 123 

registered small scale plastic recycling units. Hence, a majority of 

recyclable waste is taken to Tamil Nadu for recycling. There is only 

one cement plant, Malabar Cement at Palakkad, they have not 

provided facilities for co-incineration, though instructed. Waste to 

Energy Plants are yet to be commissioned. Hence, non-recyclable 

plastic wastes are taken for road tarring in the State. As per the 

report of Clean Kerala Company Limited (CKCL), it has produced 

3293.145 MT of shredded plastics and sold 2987.02MT to various 

agencies (NHAI- 13.93 T, PWD- 1440.74T, LSGI-1532.35T). The 

total length of polymerized road constructed   is 5285.54km. For 

the non-recyclable plants, as per CKCL, 15 godowns are provided 

for non-recyclables and 262 vehicles registered under LSGIs and 

further GPS installed vehicles are being deployed. The Government 

is taking efforts for providing of more recycling units in Kerala. 

Under Extended Producer Responsibility. State is in the process of 

having state policy for encouraging more recyclers. Space in 

industrial area has been sought in the industrial areas.  

6. As per order dated 29-7-2021 of Hon’ble NGT in OA 100/2021, 

Kerala Government issued guidelines for registering vehicles 

transporting waste vide GO(Rt) No. 1673/2021/LSGD dated               

6-9-2021, a copy of which is submitted and produced herewith as 

Annexure (1). As per GO(Rt) No. 2485/2021/LSGD dated 6-12-

2021, State level committee and District level committees were 

constituted for monitoring and implementation of aforesaid 

guidelines. A copy of the same is submitted herewith Annexure 



R(2). As per GO (Rt) No. 2485/2021/LSGD dated 04.02.2022, 

representatives from the CBWTFs- IMAGE & KEIL- were included in 

the aforesaid District Level Committee. A copy of the same is 

submitted herewith Annexure R(3). The action taken in this 

regard has been sought from the 14 District Level Monitoring 

committees, A copy of the same is submitted herewith Annexure 

R(4). 

7. The instructions have been given to the Department of Police, 

Motor Vehicle, Excise Commissionerate and GST Departments for 

taking vigil monitoring of vehicles in the check post of the borders 

adjoining Tamil Nadu and Karnataka, A copy of the same is 

submitted herewith Annexure R(5).  The Tamil Nadu Pollution 

Control Board (TNPCB) vide letter no.  T31TNPCB/BMW/F-

057612023-1 Dated: 25.09.2023 reported that Alangulam Police 

Station has registered a criminal case against a Tamil Nadu 

registered Leyland Torus Lorry (Registration No. TN 52 A 2275) 

that was allegedly carrying waste from Kerala and Hon'ble Judicial 

Magistrate, JM Court, Alangulam has initiated a case on the matter. 

TNPCB was requested to forward details of the Court Case and 

copy of FIR registered by the Police.  A copy of the letter 

addressed to TNPCB is submitted herewith Annexure R(6). 

8. The Hon’ble NGT vide order dated 24-12-2021 in OA 100/2021 

directed to consider developing the possibility of a continuous 

online monitoring system to monitor the total input of raw 

materials procured, produced, how it is being used and disposed. 

In this connection, agency has been identified for developing 

online vehicle tracking mechanism following the tender procedure. 

Responsive web application for Pollution Control Board and waste 

generators, Android app for drivers, generators and receptors are 

included in the scope of work.  Action is being taken for the 

preparation of SRS (design and documents). The matter has been 

informed to Tamil Nadu Pollution Control Board for getting input 

from their end.  It may please be noted that there are no waste to 

energy plant and cement plants having co-incineration in Kerala. 

Some quantity of non recyclable plastic waste is disposed in the 



cement plants at Tamil Nadu. Recyclable waste is also taken to 

Tamil Nadu for recycling. Hence it is essential to register such 

units in Tamil Nadu in the tracking portal. Hence, Tamil Nadu 

Pollution Board has been asked to cooperate in the development of 

the continuous online vehicle tracking mechanism. A copy of the 

same is submitted herewith Annexure R(7).   

9. The Central Pollution Control Board conducted a meeting with 

TNPCB and Kerala PCB on 27.10.2023. The aforesaid matter has 

been informed to CPCB and a detailed report on the same has 

been submitted to Central Pollution Control Board. A copy of the 

same is submitted herewith Annexure R(8). This Board is 

attending every meeting convened by the CPCB promptly.  

10. The Board is taking efforts to have proper tracking of vehicles 

involved in waste management.  

 

 

All the facts stated above are true to the best of my knowledge, 

information and belief. 

 

Dated this the 1ST  day of November 2023 
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From
Member Secretary

To
All District Collectors

Sub: Allegation on lllegal Transport of waste to Tamil Nadu-
764/2023 - reg

Ref : L. This office letter of even no. dated 09.01.2023

Date:28.10.2023

OA No.100/2021. & OA

2. GO (Rt) No. 24851202L/LSGD dated 06.t2.202t

3. Go(Rt) No.7673/2021/LSGD dated 6-9-2021

Sir,

Kind attention is invited to the subject matter. The Hon'ble NGT in OA tOO/202t and

in OA L64/2O23 observed the dumping of waste at Nanguneri at llaiyarkulam Junction,

Nanguneri - Moolakaraipatti Road, Shenbagaramanallur Road, Tamil Nadu and directed to

submit action taken report. Complaints on unauthorized transport of waste from Kerala and

further dumping in Tamil Nadu have been received in the office. Copies of the above are

enclosed.

ln this regard, it may be please be noted that as per judgement dated 29-7-2027 of

Hon'ble NGT in OA L00/202!, Kerala Government issued guidelines for registering vehicles

transporting waste vide GO(Rt) No. L673/202LILSGD dated 6-9-2021. As per GO(RI) No.

2485/2O21,/SGO dated 6-12-2021,, State level committee and District level committees

were constituted for monitoring and implementation of aforesaid guidelines. (copies

enclosed).

Kindly forward status report on the above for submitting before the Hon'ble National

Green Tribunal.

Yours faithfully,

sry
MEMBER SECRETARY

Copy to:

t. The Additional Chief Secretary, Local Self Government Departme;l
2. The Secretary, Environment Department fiwith covering

) letter)
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From
Member Secretary

To
1) Director General of Police,

State Police Headquarters,
Vellayambalam,
Thiruvananthapuram-69 5 0 1 0

2) The Trasport Commissioner
Motor Vehicle Department
Trans Towers, Vazhuthacaud, Thiruvananthapuram

3) The Excise Commissioner,
Excise Commisionerate,
Vikas Bhavan P.O., Nandavanam,
Thiruvananthapuram-69 5 0 3 3

4) The Commissioner,
GST Department,
9th Floor, Tax Towers, Karamana P.O., Killippalam,
Thiruvananthapuram.

Date: 28.1.0.2023

Sub: Allegation on Illegal Transport of waste to Tamil Nadu-
OA No.100/2021& OA 764/2023 - reg

Ref : GO [Rt) No. 2485/2021ILSGD dated 06.12.2021 issued by GoK

Sir,

Kind attention is invited to the subject matter. The Hon'ble NGT in OA

1,00 /2021 and in OA L64 /2023 observed the dumping of waste at Nanguneri at

Ilaiyarkulam Junction, Nanguneri - Moolakaraipatti Road, Shenbagaramanallur

Road, Tamil Nadu and directed to submit action taken report. Complaints on

unauthorized transport of waste from Kerala and further dumping in Tamil Nadu

have been received in the office. Copies of the above are enclosed.
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In this regard, it may be please be noted that as per judgement dated 29-7 -

202L of Hon'ble NGT in OA 100/2021,Kerala Government issued guidelines for

registering vehicles transporting waste vide GO(Rt) No. 1673/202ULSGD dated

6-9-2021. As per GO(RI) No. 2485 /2021ILSGD dated 6-1,2-2021, State level

committee and District level committees were constituted for monitoring and

implementation of aforesaid guidelines (copies enclosed).

Kindly take action for vigil monitoring of the vehicles in the check post of

the borders adjoining Tamil Nadu, Karnataka. Necessary documents as per the

GOs cited above is to be verified and take necessary action on observing

violations on non compliance of the above. Actions taken on the matter is to be

furnished to this office for submitting before the Hon'ble National Green

Tribunal.

Yours faithfully,

(/o*er'
--tf

MEMBER SECRETARY
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-----------------In reply please refer to: KSPCB/32/2021-SEE2/OA 100/2021             Dated: 

17.10 .2023 

From           

The Member Secretary                                                                  URGENT 

 

To 

  The Chairperson 

Tamil Nadu Pollution Control Board 

 

     Sub: Allegation on illegal Transport of waste to Tamil Nadu 

          Ref: Your letter letter no.  T31TNPCB/BMW/F .2057612023-1  Dated:25.09.2023     

 

Madam, 

 

      Kind attention is solicited to the subject matter.   The Board has taken efforts to 

implement Solid Waste Management Rules, 2016 in the State. Main activities are briefed 

below. 

 

1.  Non biodegradable waste management in the State 

Haritha Karma Sena (HKS), an enterprise group formed through the State Poverty 

Eradication Mission (Kudumbasree) has been engaged for the Door-to-Door 

collection. The enterprise group is designed to have two persons for each ward for 

door-to-door collection of non-biodegradable waste on a regular basis and to help in 

managing the household institutional-community systems for composting 

biodegradable waste.   Suchitwa Mission, Clean Kerala Company Limited, formed 

under the Local Self Government Department and Haritha Kerala Mission are jointly 

giving support to Local Self Government Institutions (LSGIs) in the Waste 

Management sector.  

1174 MCFs and 204 Resource recovery facilities (RRF is having shredding and 

bailing facilities) have been provided in LSGIs (Status as on April 2022) that helps in 

the documentation. In Kerala there are 214 plastic recycling units, 21 Steel mills, and 

7 craft paper units. Non-recyclable plastic waste is shredded in the RRFs and is used 

for the tarring of PWD and LSGD roads. As the State has no cement plants to utilize 

RDF, the State has to depend on cement plants outside State for its scientific disposal. 
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15 godowns (Ernakulam -2) other 2 ( non recyclable ) about 4146 tonnes of 

rejects have been collected by the CKCL from 65 ULBs & 274 rural local bodies. All 

the vehicles used for waste transportation are registered, GPS fitted. (Guidelines are 

to be employed for vehicles). About 200 TPD waste is processed through authorized 

recyclers. The 262 vehicles used for waste transportation have been registered under 

the LSGIs and fitted with GPS tracking systems. The State is planning to introduce 

hologram embedded security stickers for the identification of waste transporting 

vehicles. GPS tracking facility also provided for ensuring the proper transportation 

and disposal of plastic waste to authorized places. The Government issued guidelines 

for the GPS tracking system, rendering plants, sanitary napkins and construction & 

demolition waste. Moreover the State Board has initiated steps in developing vehicle 

tracking system.  In the system, the solid waste generated from each generated (Local 

Body), the transportation of the waste and its final receiver (recycler, co-incineration), 

will be tracked by means of a web – app / mobile – app for finding out any               

un-authorised movement of solid waste can be found out. 

Dry wastes are collected, segregated and disposed through recyclers. Clean Kerala 

Company Limited (CKCL) has produced 3293.145 MT of shredded plastics and sold 

2987.02MT to various agencies (NHAI- 13.93 T, PWD- 1440.74T, LSGI-1532.35T). 

The total length of polymerized road constructed   is 5285.54km.  

“Haritha mithram” smart garbage app was introduced in the State to quantify the 

waste collected from residences and establishments.  

 

Following actions are also taken in compliance with the order of the Hon’ble NGT in 

OA 100/2021 vide directions on16.04.2021, 25.06.2021, 01.11.2021 and 08.12.2022.    

 Necessary instruction was issued on 09.01.2023 to all District Collectors to 

monitor interstate movement to prevent illegal trafficking of waste. Instruction 

was also issued to Urban Director, Panchayat Director, Assistant Transport 

Commissioner, Motor Vehicles Department, Managing Director and Clean Kerala 

Company to comply the direction.  

 Local Self Government vide order (Rt) No. 1673/2021/LSGD dated 06.09.2021 

issued Guidelines for registering vehicles transporting waste. Clean Kerala 

Company has made arrangements for collection and transport of waste through 

GPS tracked vehicles.  

 In compliance with the order of Hon’ble NGT  vide order dated  08/12/2022    

instruction was issued to all District Collectors to ensure compliance of SWM 

Rules, 2016 and PWM Rules, 2016   in their jurisdiction   and to take up the 
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matter in the District Level Monitoring Committee (DLMC) . Matter was 

informed to Additional Chief Secretary, LSGD, the Urban Director and the 

Panchayath Director.   

2. Biomedical Waste Management in the State 

It is reported that the total Bio Medical Waste (BMW) generated in the State is 62 TPD 

(as per AR 2021). There are two Common Bio Medical Waste Treatment Facilities 

(CBWTFs) in State with a total capacity of 72 TPD (55.8 TPD of IMAGE +16TPD of 

KEIL). A few hospitals have also provided captive treatment facilities disposing only a 

quantity of 3TPD.     

 

The State is taking its earnest effort to implement ban on SUP   and to channelize 

waste disposal in compliance with Plastic Waste Management Rules and various orders issued 

by Government of Kerala. Though the plastic manufacturing units in the State are not 

producing banned SUP items, still banned SUP items like plastic carry bags are available in 

the State. The Board has already addressed GST to take necessary action to stop illegal 

transport of such banned to the State. It is reported that SUP items are transported from 

neighbouring States. Further some agencies from neighbouring States are also taking away 

waste from Kerala. This may kindly be verified. Hence it is requested to bestow your personal 

attention on the matter.  

In the letter vide reference, it is reported that   Alangulam Police Station has  registered 

a criminal case against a Tamil Nadu registered  Leyland Torus Lorry (Registration No. TN 52 

A 2275) that was allegedly carrying waste from Kerala and Hon'ble Judicial Magistrate, JM 

Court, Alangulam has initiated a case on the matter. Kindly forward details of the Court Case 

and copy of FIR registered by the Police.  

 

               Yours faithfully, 

 

 

MEMBER SECRETARY 

 

 

 

27



8:General: 0471-2312910,2318153,2318154,23 18155 Chairman: 2318150 Member Secretary: 23 18151

e-mail: chn.kspcb@gov.in; ms.kspcb@sov.in FAX: 2318152 web: kspcb.kerala.gov.in

KERALA STATE POLLUTION CONTROL BOARI)

Pattom P.O., Thiruvananthapuram - 695 004 . 
ffi'rr#

\q{rQ*[#FVZtHliL,?\{g Envirrinment

-jj:i*- Garoc (uoolJocff) aellcn"laroem cn'lol[noem cenrcdrui

ffix7r
, ,,- ...., ,.. o.tso,,oil.6l--@l0roxumflArr,lXpo-,.- ogs oo+.,. - -nlZ 

..fn'''""TLl]'.,
PCB/HO/EE3 I O A 100 I 2021 (SZ)

From

Member Secretary

To

Date: 27.10.2023

The Chairperson
Tamil Nadu State Pollution Control Board ,

76, Mount Salai,
Guindy, Chennai-600 059

Subject : Allegation in Illegal Transport of Waste to Tamilnadu- OA

No.100/2021-reg,

Ref :1. Lr. No.T3ITNPCB/BMWIF 2057612023-l Dated :25.09.2023.

2. This Office Letter of even no. Dated 17.10.2023

Madam,

In continuation to the letter under ref 2, it may please be noted that as per order

dated 2411212021 of the Hon'ble National Green Tribunal in OA 10012021, SPCBs of

Kerala , Tamilnadu have to consider developing the possibility of a continuous online

monitoring system to monitor the total input of raw materials procured, produced and

how it is being used and disposed . In the regard , it may kindly be noted that in Kerala

regarding biomedical waste , there are two Common Biomedical Waste Treatment

Facilities (CBWTFs) - KEIL at Ernakulam and IMAGE at Palakkad. These facilities are

having own vehicle tracking mechanism. KEIL is having 15 vehicles and IMAGE is

having 74 vehicles. As these vehicles are under close monitoring, there is no chance of

unauthorized biomedical waste disposal. Besides the above, the Board has entrusted

NIIST (National Institute For Interdisciplinary Science & Technology) Trivandrum to

conduct a gap analysis in biomedical waste generated in the State. Further regarding to
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solid waste, the Board is developing the web application for Pollution Control Board and

waste generators to track the waste transporting vehicle through GPS device data

including responsive web app and Android mobile app .It may please be noted that there

are no waste to energy plant and cement plants having co-incineration in Kerala. Non

'recyclable plant waste is disposed in the cement plant of at Tamil Nadu. Recyclable

waste are also taken to Tamilnadu for recycling. Hence it is essential to register such

units in Tamilnadu in the tracking portal . Hence cooperation in this regard is solicited.

Reply in this regard may kindly be given at the earliest .

Copy to i 
,.

1. The Secretary to Government
Environment Department

2. The Member Secretary

Yours faithfully,

1b,,'H
-f

MEMBER SECRETARY

$>

Central Pollution Control Board ) with covering letter
Parivesh Bhavan,
East Arjun Nagar,
New Delhi-110032

3. The Regional Director
Regional Directorate,A-Block,
Nisarga Bhavan,Thimmaiah Road
Shivanagar, Bengaluru
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From
Member Secretary

To
The Member Secretary
Central Pollution Control Board
Parivesh Bhavan,
East Arjun Nagar,
New Delhi-110032

Date: 28.10.2023

Subject : Allegation in Illegal Transport of Waste to Tamilnadu-OA No.100/2021-reg

Ref : 1) Order dated 12.10.2023 of Hon'ble NGT in OA 10012021
2) This office letter of even no. dated 27.10.2023
3) Meeting of CPCB on27.10.2023

Sir,
Kind attention is invited to the subject matter. As per order dated 1211012023 in

OA 100/2021, it is mentioned that the State of Kerala had not responded to the meeting

conducted by Central Pollution Control Board. It may kindly be noted that Board always

attend all the meetings convened by CPCB.

Regarding biomedical waste, two Common Bio-Medical Waste Treatment

facilities exist in Kerala, one at Ernakulam and other at Palakkad. The former plant is

having 14 vehicles and the latter plant is having 74 vehicles for"the collection of Bio-

Medical Waste generated in healthcare facilities. Online vehicle tracking mechanism is

available for the Common Bio-Medical Waste Treatment facilities and are under close

monitoring. Hence, there is no chance of disposal from their vehicles.

Beside the above, the Board has entrusted Council of Scientific and Industrial

Research organization, National Institute for Interdisciplinary Science and Technology

30
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(CSIR-NIIST) for conducting a detailed assessment of the healthcare facilities in the

Kerala state. The works include field inspections, field data collection, estimation of gap

and for projected /extrapolated requirements of CBWTFs for the next ten years.

Regarding solid waste, in Kerala, there are more than 30,000 authorised waste

collectors namely Haritha Karma Sena, who are collecting non biodegradable waste from

houses/establishment. l20l Material Collection Facilities and 149 Resource Recovery

Facilities (RRF with shredding and bailing facilities are provided in LSGIs.) As Kerala is

concerned, the state is having only 123 registered small scale plastic recycling units.

Hence, a majority of recyclable waste is taken to Tamil Nadu for recycling. There is only

one cement plant, Malabar Cement at Palakkad, they have not provided facilities for

coincineration, though instructed. Waste to Energy Plants are yet to be commissioned.

Hence, non-recyclable plastic wastes are taken for road tarring in the state. As per the

report of Clean Kerala Company Limited (CKCL), it has produced 3293.145 MT of shredded

plastics and sold 2987.02MT to various agencies ([{HAI- 13.93 T, PWD- 1440.74T, LSGI-

1532.35T). The total length of polymerized road constructed is 5285.54km. For the non-

recyclable plants, as per CKCL, 15 godowns are provided for non-recyclables and262

vehicles registered under LSGIs and further GPS installed vehicles are being deployed.

Copy of the letter sent to CKCL is enclosed. The Government is taking efforts for

providing of more recycling units in Kerala. Under Extended Producer Responsibility.

State is in the process of having state policy for encouraging more recyclers. Space in

industrial area has been sought in the industrial areas.

As per judgement dated 29-7-2021 of Hon'ble NGT in OA 10012021, Kerala

Government issued guidelines for registering vehicles transportihg waste vide GO(Rt)

No. 167312021ILSGD dated 6-9-2021, a copy of which is submitted herewith as

Annexurel. As per GO(R| No. 248512021/LSGD dated 6-12-2021, State level

committee and District level committees were constituted for monitoring and

implementation of aforesaid guidelines, a copy of which is submitted herewith.. The
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action taken in this regard has been sought from the 14 District Level Monitoring

committees, a copy of which is enclosed.

The instructions have been given to the Department of Police, Motor Vehicle,

Excise Commissionerate and GST Departments for taking vigil monitoring of vehicles in

the check post of the borders adjoining Tamil Nadu and Karnataka, a copy of which is

enclosed.

The Hon'ble NGT vide order dated 24-12-2021 in OA 10012021 directed to

consider developing the possibility of a continuous online monitoring system to monitor

the total input of raw materials procured, produced, how it is being used and disposed. In

this connection, agency has been identified for developing online vehicle tracking

mechanism following the tender r'procedure. Responsive web application for Pollution

Control Board and waste generators, Android app for drivers, generators and receptors

are included in the scope of work. Action is being taken for the preparation of SRS

(design and documents). The matter has been informed to Tamil Nadu Pollution Control

Board for getting input from their end. It may please be noted that there are no waste to

energy plant and cement plants having co-incineration in Kerala. Some quantity of non

recyclable plastic waste is disposed in the cement plants at Tamil Nadu. Recyclable waste

is also taken to Tamil Nadu for recycling. Hence it is essential to register such units in

Tamil Nadu in the tracking portal. Hence, Tamil Nadu Pollution Board has been asked to

cooperate in the development of the continuous online vehicle tracking mechanism.

Yours faithfully

5/4
MEMBER SECRETARY
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